
NATIONAL COMPANY LAW APPELLATE TRIBUNAL 

            PRINCIPAL BENCH, NEW DELHI 
  

 Company Appeal (AT) (Insolvency) No. 298 of 2021 
 

IN THE MATTER OF: 

Anuj Tejpal          …Appellant 

Versus  

Rakesh Yadav & Anr.              …Respondents 

 

Present: - 
For Appellant: Mr. Amit Sibal, Sr. Advocate with Yogesh Vishnoi, Mr. 

Jeevan Ballav, Ms. Shalini Sati Prasad, Mr. Satish 

Padhi, Ms. Meher tendon, Mr. Gaurav sharma, Mr. 

Kaustubh Prakash and Mr. Saksham Dhingra, 

Advocates. 

For Respondent: Mr. Srinivas Kotni and Mr. Shantam Gorawara, 

Advocates for R-1. 

 Mr. Noopur Dalal and Keyur J Shah, Advocates for 

IRP/R-2. 

 
O R D E R 

(Virtual Mode) 
 

30.04.2021  Heard Learned Counsel for the Appellant and Respondent. 

2. From the perusal of the email dated 27.04.2021 sent by Learned 

Counsel for the Appellant to Registrar of this Tribunal for listing of this Appeal 

on urgent basis. 

3. From the perusal of the order dated 08.04.2021 direction was given to 

the IRP who may not constitute Committee of Creditors till the next date. 

Further the Appeal was directed to be listed ‘for admission (after notice) on 

16.04.2021.  

4. In the meanwhile, due to 2nd wave of Covid-19 this Appellate Tribunal 

have been preponed the Summer Vacation i.e. 26th April to 20th May, 2021, 

earlier the Vacation was commenced from 7th June to 30th June, 2021 by the 

office order dated 19.04.2021. 
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5. Learned Counsel for the Appellant referred to page 186 of the Appeal 

paper book which is the letter dated 04.04.2021 written by Harsh Kaushik, 

Advocate on Record, Supreme Court of India to Mr. Rakesh Yadav informing 

that the payment of Rs. 16,02,000/- vide Demand Draft No. 714502 and dated 

23rd April 2021 drawn on Citi bank towards your purported dues under the 

Management Services Agreement dated 16th November, 2018. 

6. Learned Counsel for the Respondent No. 1 is also appeared and 

accepted the aforesaid submissions.  

7. Mr. Yogesh Vishnoi, Advocate appearing on behalf of the Appellant is 

present. He is directed to file the Hard Copy of the joint petition indicating that 

the parties have settled the matter outside the court, in the course of the day. 

8. List the appeal ‘For Direction’ on 4th May, 2021. 

9. Interim orders to continue till next date.   

  

 

                                  [Justice Anant Bijay Singh] 

Member (Judicial) 

 
 

 
 

                                [Kanthi Narahari] 

  Member (Technical) 
 

 

R.N./B.M/ 
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